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Shri Justice V..S..Aggarai: 

T he 	aon 1 1. canI t 	jio 5.n ed 	t:. he 	iDef et-i ce 	cc'r I n ts 

3vi ce. 	By 'i rl:ue of the present april. icat.ic'n .. he sek 

that; he shou Id he pnouot;ed from 27, ,L9$ 	i.e.. the date 

he t-1 his bitch rnat:es ere oromoted 	'5 th consec!ueHtJaL 

t:)eref its 

It 	becomes urn ec.es sar'v for us to oonder L th the 

cit h e r 	deta 1 5 9 because the appi S cat bin nec:e.ssa r S ly has I:o 

FaLl, on t'o counts 

hrrecI L:.y t5me an 

tee 	.cp I Icant has fa i lcd to 	iict. that arty ier'socr 

iunior 	to him has been qran,t&cr arty mc:t.afl 

hen ef 5. ts/o r omo t ion over an ci abc'.ie the Sri.> Ii an t - 

Fm 
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3. 	o far as the first orourid referred to abc".,o by 

Si. S C:once cn cr1.. it Is obv I 	f rorn t he record that the 

coo I I carl t had ren resen ted and his reo resen tat ion had been 

reeote.d on t3. ±2,2010. 	IL was clean 	rrienti.nried there in 

that or ornotion 	to the eri 1 c:tr f lr1,e'caj e i 	subi cot 	to 

availahi U ty of vacancies an:.! t.. here is nc rule in 

accordance w I t h w hi oh a. person becc'res ci Ti 01 hI. e 	hal 1 

au toma t:Ica.i.l y be so promoted., The limitation starts 

r unri iri from the time the representation of the aor) i cant 

was 	rej ect:ed He 	because if the applicant has chosen 

t:o reocatedi V wr te to t:he Department: will ricst extend the 

eriod of 1 .imft:atjor, 

On 	the 	sec:cind c:or.!nt also, 	the 	record 	has 	facts 	to 

r c-state wh I oh r)romr) L us t:o come wi th t he same cc'ncl us ion 

that 	the 	ar:,]..jc:atjon is 	without 	merit, 	In 	the 

appi icdtj.ori 	itself .. the. 	appi. bent 	is 	feel ins 	shv 	Of. 

pleadjnq 	in so many words that oe rsoris 	junior 	to him 	have 

been 	cii yen I 	any 	such benefit,. 	He uses 	t;he 	exrreccjon 

batch 	ma tes"  Rn own that be tween 	the 	batch 

mates:, 	also,, 	there would he a sen ic:uni tv so fixed and 	in 

t:. he 	hsenc.e 	of 	an v 	re r son 	u n :i or 	to 	he 	aoç:' i i can t 	ha., irtq 

been 	given 	any such hen ef it., 	we are of 	the 	con ci de red 

oojn.j':in 	that 	the 	applicant has 	1:1 tUe grie.,anc 

Resultartiv, the 	CIA., 	beinri 	without 	merit, 	must- 

fail 	and 	is eccord:ino]y disrn issed. 
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